
REPORT OF JOINT COMMITTEE CONSTITUTED IN O.A.

NO. 204/2024 (CZ) IN THE MATTER OF NARENDRA

SINGH BRADWAL V/S UNION OF INDIA & OTHERS ORDER

DATmD 29.08.2024 PASSED BY HON'BLE TRIBUNAL

1. That Hon'ble National Green Tribunal has been

pleased to passed order dated 29.08.2024 and

constituted a joint committee consisting:—

One re ceoeoNat:ive :Ex:om the Dec:ceI:a

One representative from Secretary

Ozze Ztepaesezz6afive :E:z:oza Raj as 6/zazz Stat:e

flon'bIe Tribunal directed the aforesaid

committee to visit the place and submit the

factual and action taken report within sinsix

week. The State Pollution Control Board will

logistic support.

2. That in pursuance to order dated 29.08.2024

Department of Mines & Geology has appointed

Superintending Mine Engineer (Vigilance)

Jaipur, Secretary Environment and State

Pollution Control Board has appointed

Regional Officer, Jaipur (South). A copy of
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the orders are submitted herewith and marked

as Annexure-1.

3. That, thereafter, it has been decided that a

joint inspection should be held by the joint

committee as under:-

::L. Supea1zzt:ezzcfizzg’ ffizze Z/zzpizzeex, Oepau6zoezz6

In pursuance to aforesaid decision, a joint

inspection was held on 03.12.2024. Prior to

aforesaid joint inspection, committee try to

inform to the applicant, but due to non-

availability of details/contact number it was

not possible. It is further submitted that,

thereafter, a joint inspection was held on

03.12.2024 and it was observed that there are

16 number of units operating, out of them 8

units are engaged in cutting and polishing of

Granite/Marble slabs, 6 units are Engineered

Quartz Slab (Artificial Quartz Slab)and 2

units are Mineral Grinding. All the units are

established on the land duly converted by

competent authority for industrial purpose

and having valid consent with the State

2 | 1’



Board. All the units have adopted requisite

pollution control measures. Water used in

cutting process recycled and no waste water

found discharged outside the premises. Slurry

generated during cutting process used in land

filling and/or sold to use in manufacturing

of Ceramic Tiles. No site is allotted by

District Administration for disposal of

slurry, Dudu Industrial Federation has

requested to District Administration to allot

the land for disposal of slurry generated

from the units. During visit, Joint Committee

also observed slurry disposed in factory

premises, slurry stored by private land owner

at own land to sale and also found stored

near NHAI/Village Road/Government land. Joint

Committee also visited Peevda Talab, Village

Gidhani and no slurry was found disposed

nearby water body.

The committee also took photograph of the

site inspection which are annexed along with

joint inspection report. A copy of the joint

inspection report dated 03.12.2024 along with

Photograph is submitted herewith and marked

as Annexure-2.
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4. i.) State Pollution Control Board visited all

the 16 units, out of them 8 Marble/Granite

units, 6 Quartz units and 2 units are engaged

in manufacturing of Mineral Grinding. All 16

units having valid consent and adopted

pollution control measures.

ii.)State Board issued guidelines for

Abatement of Pollution in Mineral Grinding

Industry time to time. Two Mineral Grinding

units M/s Shri Balaji Impex and M/s Shiva

Mineral were found operative in the area.

Consent to establish was granted by the State

Pollution Control Board to M/s Shri Balaji

Impex on 01.08.2012 as per prevailing siting

guidelines dated 17.05.2012 after ensuring no

abadi and water body within 500 mtrs.

certificate issued by Tehsildar and Water

Resource Department and land conversion for

industrial use by competent authority and

consent to establish to M/s Shiva Mineral

granted on 11.06.2021 on converted land by

the competent authority as per prevailing

guideline dated 21.7.2020. A copy of the

Guideline dated 17.05.2012 & 21.7.2020,land

conversion order, Tehsildar and WRD
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Certificate are submitted herewith and marked

as Annexure-3.

iii.)14 units were found under non-

compliances like as no record of slurry

generation and disposal, withdrawal of ground

water without CGWA permission and plantation

less than 33% of the land area. A show cause

notice for intended revocation of consent and

closure direction has been issued. Copy of

the show cause notice dated 05.12.2024 and

site report is submitted herewith and marked

as Annexure-4.

iV.)Dudu Industrial Federation has requested

to District Administration to allot the land

for disposal of slurry, State Board written a

letter to ADM, Dudu to submit status of land

allotment. SDM, Mojmabad has identified 4 ha.

land at khasra no.705/45 village Palukhurd

for dumping yard of Marble / Quartz slurry. A

letter dated 04 12.2024 & SDM letter

06.12.2024 is submitted herewith and marked

as Annexure-5.

v.)14 Units are engaged in withdrawal of

ground water and not submitted CGWA

Permission. A letter written to Regional
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Director, CGWA, Jaipur with request to take

appropriate action as per law. A letter dated

05.12.2024 submitted herewith and marked as

Annexure-6.

Report is being submitted for kind perusal of

Hon'ble Tribunal.

Meena) (Neeraj Sharma)

Superintending Mine Engineer, (Regional Officer)

Department of Mines & Geology, R.S.P.C.B., Jaipur

Jaipur. (South)



Subject - Regarding Hon'ble National Green Tribunal, Bhopal order dated 29.08.2024 passed in Original

Application No. 204/2024 (CZ), Narendra Singh Bradwal V/s The Union ofIndia & Ors.

Sir,

With reference to above subject matter, it is to inform that the Hon'ble NGT has passed an

order dated 29.08.2024 and directed inter-alia as follow:-

7. We deem itjust and proper tocalla report on the matter inissue inR £'•sent Origins/

Application, froma Joint Committee consisting o/:-

(i) One representativefrom Secretary (Environment), Jaipur, Rajasthan.

{i/J One representative/rom Secretary (Mines), Jaipur, Rajasthan.

(iii) One reRresentative from MemberSecretary), Rajasthan State Pollition Control

Board

8.TheCommittee is directed to visit the place and submit thefactual ond action

taken report within sixweeks. The State PCB will be the nodal agencyfor

coordination and logistic support.

In light of above Tribunal order, you are hereby nominated as member ofthecommittee as

well as Nodal Officer on behalfof RSPCB with the direction to ensure compliance of Hon'ble NGT dated

29.08.2024. Copy ofHon’ble NGT order dated 29.08.2024 is being enclosed forready reference.

Enclosed-As above

Copy tofollowing for Information and for further necessary action —

1. Secretary, Department ofEnvironment & Climate Change, Jaipur, Rajasthan.

2. Secretary, Department ofMines & Petroleum, Jaipur, Rajasthan.

Raj aj F'ef to.: 11017902

(Vijai N.)

Member Secretary

Member Secretary

Signature lid
Digitally signed by .V” i

Designation. e Secretary

Date: 2024. ” . .59:14 IST

Reason: Appr e
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9.12(60) ./ 2024-00926 19.09.2024

, fi‘ Original Application No.

ajKaj Ref No.: 10575322

Signatur.e No Verified

Digitally Signedb Bijo Joy

Designation :tS ecial

Secretary To, pvernment

Date :19-09-38P4 01:35:11
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1 IN3“ItOiJUC3”IOb’

Ra¡aSt1i.a» is i ich in now-nseial;iG ‹ nsilC lSiri»1 minerai•. "rhe mjt-tera1S

fClLlnd in the state include Liinestone, DolomÎte, Jqignite, J3avteS.c«iGi2e,

Clay. Ernemld, Feldspai, Eireiald, Fluoi ite,Garnet,Gypsum,PO(aSÎl-
C ‘

Phosphate, Silica sand, SiliceousEartli, Soapstone. Wollastonite. MarblG.

Granite, Sand stone andS lates.

TJie process of the mineral grinding industry involvesgenci-ation of harmfL

airpolJulanls and requires › ater in the pi ocess and hence it li.is been

categorized as red category intlustiy. It is, ther efoi e, manclatory that mineral

grinding industiy must adopt. appropi iate measures to prevent disclaim ee o 1”

JioJJutaiits in the air and watel and insist also liavc aclequate arrangeljqent for

sci ubbing thepai‘ticulatc irattcl in the preiiiises ol’ e ¡ dt t y ¡ q•J J”

i11LlsI 5CClt j3I“iOi” COI Se]1[ IO es[ |›|j |t ttt/ |gt” theA ir (1 i"c!’ei1tio ‹1

MG »irei»dcJ May 2012
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Se
țlttCioperate to

Gr tedilJ@ un its S mall and tiny e ioORICEI

exCept asbestos units SGale unit*. 1

All otlaer units* I-leadO ffice

The cIaSSirC«iÌOl3 Óf‘industries in, large/naeClirim/ Serial 1/ ti ny Scale slaal1 be

IS 1 ed bytheJndustry Dépai tri ent.

0£ficc.

3 LfJCATIf)N ‹›r,rIIn INlJUs‹-iiv

3.J Land

A fvfinei al Gi inding Il)dtlSt1y can bc

: oiriotcl’ this ‹ilso iiicltit|es |;J | (Jpen



am1e.vure -1.

3.1.2 The distance (aerial) of the plant & riaachinery frOiTl tllC t£tlfit

Natioiial l'Iighway: rriust be at least 100 meters. and from other

i oads atleast 50 meters
’

Explanation — Distance’.is t'o be nieasw ed front“the hounclai i'

of the râad, to be verified b) coricei necl revenue officer nol

below thei-ank of Tehsildâr in the' iifo!cl"el for ina t enclosecl csv

3.1.3 "the distance (aerial) of the plant& iiiacliiiicry must be atleast 500

meters from Nationial luark & SatlC(tlai’ies, and , 100 meteis front

Rcsei ve l°orest/Protected Forest.

Explanntion-‘ In cases, where theclainlecl distance is ec wal oi

-men finafly more thctn the above limu! I/7e distciñce is to her

veri ed b

MG airendctl May 20.1.2.doc

the concerned /“oresf Officernol below tli• •-cnk of“



3.1.4 The distance (ac ia1) of il›C12Cilt’Cot point of tlic plant & machinery

171tlSt bC al least 500 iiiciciS fi'o1ia any Proniincnt Public Sensitive

’*** *** II’ Woisliip/ School/ Hospital/

Co' *'**"i*ity Pai’1*s/ Notified iicliaeological Monumelats.

Expfanatioil- EO heverified b) conCFl ned revenue officer nol

beloW IO J* nf‹Of "Tehsildar in lhe inoclel format enclosecl as

anne.vui-e -I.

3.1.5 The distance (aG1’ial) of the nealest ’point of the plant & machinery

must bc atleast 500 meters from the water body loca'ted in the

down-stream side. However, if iTlineial grinding industry is likcly

to have advelse effect old catchment area of the water body oT is

likely to obstruct the flow path ofa natural stream. drain. nullah.

rivel etc. even if.the land is located beyond 500 metre from such

water body, permission shall not be granted to establish. industry on

such land.

I•“xplanation - The distance from water bocly must be verifiecl

by concerned Assistant Engineer, Water ’Resoiiices

Department (Irrigation) in the format enclosed as anne.viire —

3.1 .6 ”Ihe n›iniivti u trCa of” land should be such that after establisliitJ

]3lant and machinery alid leading sut‘ficient space fot material stocl:

MG amended May 20.12.doc 4
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«»:n«••:n‹”^•'"""
proporicnt m(lÛt È bm"

land Iras b** allot' oi

land allotmcnt le[i2l” 1** *'

o ror.LurioN coN’riioL MzasuitES REQUIRI?I3

Alu refl ist of ineasures IO be adO]3tGd is as Finder“.

4. 1 All jaw crrishers, pulvGrisers, granulators must be installcd insidc

Gnclosures.

4.2 3“he enclosures around jaw crushers, pulverisers and granulatoi's

must be rigid and fitted with self-closing doors and CIOSC- fittilig

entrances and exits.

4.3

4.4

4.5

4.6

Wh@e conveyors pass through the enclosures, flexible covers musi

be installed at entries and exits of thG GOnveyors tothe enclosure.

Outlets of pulverisers iiiust be attached to pulse jCt type fabric ba•

filter s.

/\11i otary sci cens thrust be ltilly enclosed inhousing. Screen houses

iiiust bei igid and reasonably dust tight.

Where containment of dtist within the screen house strtlC1ui’e is not

successful, thena dust extraction and collection system, attached to

poise jet ty ie fabric bag liltcrs must be provided,

Inc( j›i oc(uc(ion «fËcicnc

MÜ *i1lcltdcd May 2012.clac

r"'='›'on p«cticcs, l1,*Q e,gy *¡y,gi,pqJ,

y ='> » maxiinized.Fo .'.:, ,..-,.„..

s
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eanei‘
},ades

fiitedbist
partir CS

¡t iild ¡llSO bé

gt
„,Onstr• ed

lley Of

fine

providDd

,;iain ainGd (O

a fii11y

alÍd

fi”O ) CO}»CyCirs ml2st be attached to bag filters Or he pO l’
tiO

'l

CO14t1’O1equipment.

4.9 Jpl
JgS forany enclOSGd structuiG for the p Iss tBe Of GO

Tl•'•y ‘
S

should be fitted with flexible seal.

4. 10 Suitable storage silos of adequate capacity rnust be constrticted for

Gollection and storage of the mineral powder soastoprevent fugÍtiVe

emissions due to material fall front conveyer belts and drtring

matelial handling.

4. 11 Wherevcr fcasible, free falling transfer points from convifyors to

stocl‹piJes should be. fittGd with ílexible eurtains oi be enclosed with

chutes designed toliiiniinize the drop lieiglit.

4. 12 All O Gri stockpÍlCS for niinelal aggregates of size inexeess of5 ialiaa

must be J‹ept sufficiently wet by spraying water (preferably recycled

water). The stockpiles of iuineial aggregates5 mm insize ol lcss

rnrist be suitably eovered to ensriie that the same is not carriecl axvay

(oi wlnipped out) by the wind.

4. 13 Scatteied piles gathered beneath belt conveyors, inside and around

GlnClosurOS lTlUst be cleared regularly.



4. 14 The

4.

ninerall

S
I'S*1**S1OiildnGt Cause any. fugitiveparticulate emlSSïOfl*•

4.
1’ lcks Cartyjpg aniShed material bags = lS¿ be cove1°e V}J

orpaulin.

d 17 A 8ig1 sÎ,[id••d O ÜOtlSCJ£**l*'›‹g sliOLlld bc maintaincd.
JypÎlCS Of

lTl£ttül’Î£t{g aCcuniulalcd p oraloufld thé rclcV£tçlt plant Sh£tlÎ bG

C1C£tIiDd t1]3rCgularly ancl disposcd offappropriately.

4. le grOtlnd Wltlain the pl croises must be cleaned and PVC.tted

rcgulaily.

PLANTA"fION FOR ENVIRONMENTAL CARE

ForconservingenvironmGnt from adverse effcct ofemissions. the industiy

must ensure that:-

5.1 ’Minimum 33% of the land on wliich industiJi ÎS GStal lished or

proposed tobe established is cov@ed by plantation.

5.2 At least two rows of tall tiees land stu ubs of suitable species aic

planted along the boundaiy on all the sides. "the two ro»•s o1‘1 lalis

will also have lowci canopy o1”slirrlbs and ups cr canopy ol” tiecs.

5.3 If the soil is not fit fo1 plantation, the rojGct pioponent williinpoit

soil and ensuic that saplings with minimum height of .5 feet «ie

planted.

, 2[ ’ÿJj litlJ[RtÎO 11 ÎS G £tI'FÎG£l OUI {Îs C;P att td } ttyJ2 J$ }pÇ ]) ( )y pJ$.$

ville circuler dated 15.7.04(Annexure-V). ù typical fay out ol tl,g

plantation is at Anncxui’G Vll1.

yG anscnded b£ly 20.12.doc
7



il Si‘o """" ’o*vi g flic namc, address and capaci'y "" " e

’" "’'VO 9S V9/iclity of the conscnts sho0J•bg diSplayGd he

0ll1
the site.

’ CASH
C ÎlJdtlStiy intends to use grotlnd J>tC

2 uvre than 25

O
"
t
"
CS* *•y. i1›C incltistry mtist Cibtain priorptfrmlss

flfF m the

CO ÖC*)J oritllority (Cent al. Ur ouncl Wilter Authority) for

ithdl’°Q›val of gr orind ipqtg.

b‘3 ÂJ >ÇpliCation foi consent and leply to notiGCS t3 C. lT1 LES be

furnisliedby owiier (including lawfully empowl3red attorney for such

purpose) of the indristry. Where thé owner of the industry ÎS..a

Juristi'c person (Company, Firm, Association etc.), the applications

inusf be filed/ infoimation must be furnished under the seal and

signature ofa pelson autholized for such purpose and the document

confirming the authorization must be attached.

6.4 Provided further that the criteria with regard to location of the

industry mentioned inpara3 (Location of the industry) shall not be

appIJeablG for the existing minGra1 grinding industries which have

bein established after obtaining valid consent from the State Board

prior to issuanee of tliese guidelines and do not, intend to expand

capacity.

6.5 Proylded also that in case of industi ies established after see1.int

consent front the State Boaid, the consent shall not be renewed if it

is fourd that:-

(j) d“l1eloGal community has beenexperiencing theair’polltltion

from theemissions, and/ oi

(ii) The water flow to the water body in the dowllstreaf{, ¡, g,„¡„g

obsti clctcd, and/ or



ltOC.EI3U}{ii J'O APPIv I• OR CONSENr ’ronsa'ai3I fSlI

7.Ï RCquisite content fcc as lx cscl ibCd undCr thC Rajasthafl A ”

(PreVClltÍOIi & Control of Pollution) Rules, 1983alld/ Or Rajasthan

Watei(Prevention & Control of Pollution) Rules, 1975.

7.2 Declaration on Rs. 10/- non judicial staiiippapel duly attcstCd by

notary public (As per Annexure VI).

7.3 Project repói4 of proposèd plant ineluding afí costs duly attested by

Chartered Accountant.

7.4 Detalls of vaitous sorirces of air pollution and proposat on

technology and equipments for pollution control measiii”CS

(fGasjbility repolt should be enclosed).

7.5 OwJieisliip documents for land/ lease dced.

7.6 Land eonversion lGttcr/ land allotinent lettci or peiniission from local

body.

7.7 I ayout plan showing the location of plant and naclainery and thc

green bült giving to the scalcdimensions arid also SQGCÍi)';i,a ,|jq

ividth oï'green bell.

7.8 Location plan of pioposed site showing distance from road an‹

neai”CSt 8bildi.

7.9 f?opy of Partnership deed/ MOU & Article ofAssociationas thecasc

may be.

VC;uncndcd iuy20l2.doc



' t OfljJdIl forgreefl belt development.

PÜ}@1Ssion of CcwA, incase of mineralp1‘i1idin_unit
irlVOlvinq ivct

82inding process and consuming ivater more than 25.1:ilo liter per

day (kld).

• 12 Doeument confirming the authorization of Signatory of tllG

appliGation form and enclosuies.

Note — The application form and GnGlosures must beStlbmitted (n tiiplicate

to the competent authority mentioned atpala 2.

8 PROCEDURE TO APPLYFOR FIRSTCONSEN"f TO .OPERA7“E

The application for consent to operate must be filed aiter establishing the

plant and‘at1east foul inonths before the date of expiry ot’pei iod ol” consent

to establish failing which additional consent fees will be payable as cci

provisions of thc rules.

"l“1ie apJalication for consent to operate must be preferred in piesci ibed foim

alongwith following documents:-

S.1 RGquisitc consent fee as prescribed under the Rajastliiin fin

(Prevention& Control of Pollution) Rules, 1983 and/ oi RajastjJ,çl

Water (PrCvention& Control ofPollution) Rules, 1975.

S.2 Declaiation on Rs. 10/- non judicial stampp£tper (asperaflplqg

VI).

8.3 Investment certificat

anncxtiic VII)

lssried by Chartei'ed Accountant (Jo pci

8.4 RC Olt ofcoiiipliaRGe Of all the conditiofis ofcOIlseç1t

8.5 Copy of requisitCdocuments required with • {lSe$l

QCrPilfll7, ifnotsubinittedearlier.

MG allâcndcd May 2012.doc

toestablish.

to establish «



fi.7 Doctiiiient confiiliiing tlic authorizallon of signatory *G

application forlTl and enclosriies.

9 PROCEDURI3 J'OAPPLY FOR RENEWAI OF CONSENT "TO

OPERATE

Theapplication for renewal of consent to operate must be filed atleast flour

months before the date of expiry of period of consent to operate failing

which additional consent fees will be payable as per provisions of the rrtles.

"71e application for rGnewal of constnt to operate must be prCbG1”ied in

prescribed form alongwith following documents:-

9.1 Jequisite consent lCe as prescribed rindel” HIC Rfljasthan Air

(Prévention & Control of Pollution) Rules, 1983 and/ oiRajasthai›

Water (Prevention& Conti ol ofPollution) Rules, 1975.

RGqUisite Declaiation on Rs. 10/- non judicial starrip pilpel („ $2;

aHncxuie VI).

9.3 IE1VGS(1JJent ceitificate issued by Cliaitcred Ac*Ot1ntant (*• l*"l

annexure VII)

9.4 RGQOlt of coiiipliance ofconditions of consent lo operate,

MCi «mcndccl May 2012.doc



9..5 Status of impleirentation of the aGtion plan for greCli belt

dGVClOplUelst i.e. the llUltbCr of plants plalited, nUlubCl’ Oï’} ants

SU1‘VÎVÎlâg,iM’ea alieady coveied by plalltati0rl GtG.

9.ù Copy ofperiodical reports submitted (As per Pai'a 10).

9.7 Doculnent confii ming the ‘autliorization of signatoly of the

application form and enclostHes.

Note — "Née application foi in’Ind enclosuies mrist be submÎttGd in ti iplicate

eitlier to the con(petent arithoi ivy nientioned at para2 or tO the

Regional Officer.

10 PERIODICAL .REPORTS REQUIRED TO BIDSIJBMI7“n’rin ro

THE STATE BOARD

Following periodical reports must be submitted to the Board. Failure to

submit these.i eports' shall be treated as non-éoinpliance for the purpose of

future consents.

10.l Quarter ly compliance repoit of consent conditions to thecompetent

authority.

10.2 Quarierly Aliibient Air Qr1al!ly Monitoring Report to thecompetent

author ity.

10. 3 Annual Environment Statelnent to thecompetent authority.

10.4 Annual eonsolidated lepoits of all the above (10.1 to10.3) o1› O -

bcfoie 31
s
'March each year.



HONSEQUENCIï p D«›AULTING C yipLIAN

If anynon-coiiipliance is obscrved during the opei alions, not
ice undG’

section 31(A) of the Air Act, 1981 will be issuCd and proponent °*

dii'ccted tO rectify the non-conaplia1ice within speGified pCriod. 1” HOE

COliapliances are fourid to be’continuing even afterShow carisenotiCG. thC

consent will be rcvo1‹ed/i cfiisccl ariel closure clir ctions Will bG )SSt! l Cr

SCGtlOIi 31(A.) ol’ the- Air Act, 198l fortliwith. ’the ownei will also be liablc

fO1’ Criiuinal proseciition.

12 CONDITIONS FOR REVOCA"£ION OF CONSENT

Theeonsént granted will be revoked ifit is found that:-

I?. J. It has been obtained by misrepresentation of facts.

l2.2 The industry defaults in Pollution Control MeasrKes.

3 Ifi found that the raw material is procured front illegal sources.

12.4 °I“hc indristi3• defaults in furnishing of annual, infonvation even aliCl’

expiry of“30 days fi one ’the presci ibed period.

Fuithei, in case of” an industry established atiei’ obtaining consent front the Boarcl,

the consent may not be renewed witlJotlt appi opiiatC legal action ifit is found

a. "l“he local conilTltlliity has been expei iencingair pollution front the

CUI ÎSSÎ OnS.

1. "l“lie pioject proponent has failed in compliance of theconditions 1,ld

down in the consent.

’I"hc iiiincxurci'elèired in the griideline are enclosed.



AJl concerned arediicctcd to ensuie strict conipliaflGC 01 thG gUidelines wltile

""" *°"’* $*° s* *s JJ od with the iiiineialg ng Jd° "’y

’I“hesCguide1i1)CS tl1’C being issued in supGlsession to all}›iGviotis guidelines.

’I'lais beais approval of theeoinpetent arithority.

CO. F 14 (3S)Poliey/RPCB/Plg./ ÿQ lO -Il Ï)HU 17.05.2012

Copy tofolloiving for inforinatÎoll fllJd necessary action:-

1. P.S. to Chairperson, Rajasthan State Pollution Control Board, Jaipur.

*. P.A. to Meiiibei Secretary, Rajasthan State PollutionControl Board, .Jaipur.

3. Chief Environmental Engineer, Rajasthan State Pollution Control i3oard.

.laipur.

4. Chief Scientific Officer, Rajasthan State Pollution Control Board. Jaipur.

S. Group In charge, ADM/ CCC/ Cess/ CPM/ I-IotCI/ Mind/ MUID/ PAAC/

SCMG/ SWMC/TCD/ VTR, RPCB, Jaipur..

6. flaw Ol”ficer I/II, RPCB, Jaipur.

7. Regional Office, RPCB, Alwal/ Balotra/ Bhalatpur/ Bhilwara/B i1‹aner/

Chittorgarh/ Jaipur/ Jodhpur/ Kishangarli/ Kota/ Pali/ Silcar/ Udaiprir.

8. ACP, Rajasthan State Pollution Control Board, .Iaipur with request to

display on wGb Site.





‘‘ i *‘“‘" .. . .
4, Institutional Area, .Ilialana Deon$ri,Jaipur.

After examining representation receivcd fTOm various stalieholders

about prevailing guidclines for establishiuent of mine.ral grinding nuits and

for installation of pollution control ineasures by new & existing mineral

grinding units, issued vide no. F.14(38)Po1lcy/RPCB/Plg./SCMC(U›en-18)/

654 dated 16/07/2014, the Rojasthan State Pollution Control Board, in

supersession of previous guidelll7ofi and subsequent rclatcd officc ordcrs,

hereby issues fresh guidelincs for establisliinent of new minerai grinding

units and required pol1uti.on control measures with new as well as existirig

mincra.1 grinJing nuits.

11ÎJ

i) New mineral grinding unit may be estabJis1s,ed on a piece of land or

l‹hatedari land “duly converted, for the pur ecsc of establishment of

mineral grinding unit”, under relevant provisions of .Rajasthan Land

Revenue (Conversion of agricultural land .fOf 11011-8gNet1l(ll£fil

purposes in rural areas) Rules, 2007 and subsequent amendment rules,

2016 or on piece of land allowed by competent authority of State

Government forestablishment of mineral grinding unit.

ii) Mineral grinding units may also be established and operated withina

va1i,d mining lease area issued by the Department ofMines& Geology

Govt. of Rajasthan. The Project Proponent will be required to apply

separately for consent to establish/ consent to operate for the mineral

grinding unit. However, Consent to Operate to such mineral grinding

units will be coterminous with thevalidity of mining lease deed.

Renewal of consent to operate to existing mineral grinding unit on

land converted/allotted for industrial use or on own Ikhatedari

1



Rajastlxan State Pokution Control Board

land up to an area not exceeding one acre (for which conversion is

not required under Rule6 oftheRajasthan Land Revenue Rules, 2007

and subsequent Notification of Revenue (Grou fi) Departmelit,

Government of Rajasthan datcd 06/IN/2016) shall be considered for

establishment and operation of mineral grinding unit subject to

adequacy ofPollution Control Measurss.

IV) In case the land is located within the industrial estate developed and

maintained by RIICO, District Industries Centers and Industrial Areas

developed by other agencies with theapproval of competent authority

(SEZ etc.) the project proponent shall submita copy of certificate

issued by the concern authority (RJICO, DIC, other developers) that

the land has been allotted for setting upa mineral grinding Industry on

it or the land allotinent letter must havea specific mention to tlñs

effect.

Mine.ra1 Grinding lnclustries can also be established ona land taken on

rent or lease agreement. Stich hnc1 should meet outthe criteria as

mentioned at point no.i or iii or iv above, as the case may be.

In cases where capacity of existing mineral gT3nding unit is proposed

to be enhanced by installing additional plant and inachinery or

otherwise (exc•pt replacemeiit), it will be trcated as the case for

establishment of ncw niineral grinding unit. ’J.’he inatters of consent to

establish for expansion shall be considered in following manner:-

(a) "fhe application for expansion of existing mineral grinding uiiit

operating on land converted or allotted for industrial use shall

be coiasidered subject to adequacy of l°o1lution Control

Measures.

QJ The application for exp:uision of existing mineral grinding unit

operating within a valid mining lease shall be considered

subject to adcquacy ofPollution ContrS1 Measures.

2



Rajasthan State Pollution Control Board

The minGral grinding unit shall also be required to comply with

provisions laid down inall other related laws in force. The Consent to

Establish/Consent to Operate issued under theAir Act and Water Act

is limited to control of pollution and statutory provisions contained in

thCse acts and does not absolve project proponent from other statutory

obligations prescribed under any other law or instrument.

If competent authority fOf land conversion, on the basis of distance or

any other issue, cancels prevailing land conversion and intiinates to

the Board about cancellation of land conversion, then consent te

establish or OpClate, as the case may be, sh‹ill bc revoked and/Or

refused in accordanGC wltla the laws by the Board and theconipetent

authority for had conversion shall be solely responsible to taffe

necessary acti.on for removal ofthemirieral grinding unit.

Similarly, in case of cancellation of mining lease, consent to establish

or consent to operate, ss the case may be, issued under provisions of

Air Act, 1981 and/or Water Act,1974 for adequacy ofpollution control

measures shall be revolved/refused in accordance with the laws by the

State l3oard attr receipt of inf’orinaI:ion from Mining department. The

Dcpartment of Mines& GColo@y Shall be solely responsiblC I:or

removal of mineral grinding unit front such mining lease.

2. POLLUT.ION CONTkO.L NfEA$URES REQUIRED TO BE

PROVIDED BY MINEitAL GRTNDING UNI"f

List of measures tobe adopted is as under:-

• All jaw criishers, pulverisCrs, granulators must be installed

inside enclosures.

• The enclosures aroundjaw crushers, pulverisers and granulators

must be rigid and Cited with sclf-closing doors and close-fitting

entrances and exits.

3



Rnjasthan State Pollution Control Board

4,Institutional Area, Jhalana Hoongri, Jaipur.

• Where conveyors pass through the enclosures, flexible covered

must be installed at entries and exits of the conveyors to the

enclosure.

• Outlets of pulvcrisers must be attached to pulsc jet type fabric

bag filters.

• All rotary screens must be fully enclosed in housing. Screen

houses mustbGrigid and reasonably dust tight.

Where containment of dust within the screon house structure is

not successf'u1, thena dust extraction and collection system,

attached to pulsejettype fabric bag filters must beprovided.

» Por better environmental protecti,on practices, the energy

efficienGy and production ef'ficiency nest be maximized. For

this purpose, ef'fective belt scraper such as the pre-cleaner

blades made of hard wearing Iliat rials and provided with

pneumatic tensioner or equ,ivalent. device should be installed at

, the head pulley of designated conveyor a.s required to dislodgc

fine dust prirticles that may adhere to the belt surface and to

reduce carry baclt of fine materials on the’return belt. J3otom

plates should also be provided for the conveyor unless it has

been dClTlonstrated that the corresponding belt scraper is

effective and well maintained to prevent falling iiiaterial from

theretiim belt.

• fi.xcept for those transfer points which areplaced withina fully

enclosed structurc such asa scroen house, all transfer points to

and from conveyors must be attached to bag filters or other

pollution control equipment.

• Openings for any enclosed structure for the passage of

conveyors should be fitted with flexible seal.

« Suitable storage silos of adequate capacity must be constructed

for collection and storage of the mineral powder so as to

prevent fiigitive emissions due to material fall from conveyor

belts and during material handling.

4



mjasthau State Pollutien Control Board

fi, Institutional Area, Jhalana Doongri, Jaipur.

« V*lierever feasible, fTce f'a11ing transfCr points from conveyors_

to stoclcpiles should be htted with flexible curtains or be

enclosed with thutCs designed to minimize thedrop hej.ght.

« All open stoclcpiles :for mineral aggregates of size in excess of5

recycled water). The stockpiles of mineral aggregates

mci must bG Inept sufficiently wet by sJaraying water(preferably

5 mm in

size or less must bG Sllitably covered to ensure that the same is

not carried away(or whip}aed out) by the wind.

• SoattCred piles gathered bencath belt conveyors, inside and

around enclosures must be cleared regularly.

• ’lhG mineral powder during process within the plant must be

transfcrrGd pnoumatically through chutes.

• The handling and storage of the dust collected by the just

collection system should not cause any fugitive particulate

emissions.

, • TruckS' carrying fifiiS)Gd iiiaterial bags must be covered with

tart aulin.

• A high standard of houselcecping should be maintained. Any

piles of materials accumulated on or around the relevant plant

shall be cleaned up regularly alibi disposedoff appropriately.

• The ground within the premises must be cleancd and wetted

regularly.

Following parameter shall be complied with the inñicral grinding

units :-

Parameter Standards

Suspended Particulate Matter Quantitative standartls of SPM :

(SUM) Thc suspended particulate mattur

measured between3 meters and

10 meters f'rom any process

equipment ofa mineral grinding

unit shall not exceed 600 /m°.





Rajasthan State P'ol1néion Control Board

4, Institutional Area Jhalana Doongri, Jaipur.

The application for consent to establish before establishinga new

plant or expansion of an existing plant must be preferred in prescribed

form alongwith following documents:-

• Application for Consent to Establish shall be submitted on line

through RPCB MIS :/r u mis i iro r sth van

alongwith prescribed docrunents and consent fees.

• All thC documents as per the checklist available at the RPCB

MIS h '//fDGblOis.environmnt.rajasthan.gov.in should be

attached with theapplications f'or consent to establish.

• RPCBMISis accessed through SSO login.

PROCEDURE TO AP1°I.Y FOR 1 IRST CONSENT TO

OPERATE

Thcapplication for Co,iisent to Operate must bC filed alter establishing

the plant and atleast four months before the date of expiry of period of

consent to establish whichever is earlier, f'ailing which additional

consent lies will be payablG aSper piOVlSions of the rules.

• Application for Consent to Operate shall be submitted on line

through RPCI3 MIS http://rocbmis.environuuit.rajasthan.Nov.in

alongwith prescribed documents and consent fccs.

• All the documents as per the checlclispt available at the RPCB

MIS http://rpcf›n:is.ertvironmnt.raiasth.an.gov.in should be

attached with theapplication fof consent to operate.

» RPCB MIS is accessed through SSO login connected with the

unit only.

PROCEDURE TO APPLY FOR RENEWAI OP CONSENT TO

OPERATE

Theapplication for renewal of consent to operate must be filed atleast

four months before thC date of expiry of period of consent to operate

7



4, Institutional Are3, Jhalana Dooiigri, .Jaipur.

failing which ad.ditiona1 consent fees will be payable as per provisions_

of the rules.

• Application for renewal of Consent to Operate shall be

subrriitted on line through RPCB MIS

h :// cbinis i vir i s n ov n a1Qngwith

prescribed documents and consent fees.

• All the documents as per the checklist available at the kPCB

MIS h___ptt //rc i n i imet n should be

attached with theapplication f'or renewal of consent to operate.

» RPCI3 NiIS is accesscd through SSO login connected with tire

unit only.

All concerned .are dirccted Jo ensure strict compli.ance of the guidelines

while dealing with tlac issues relatcd with theiriineral grading industry.

1'hcse guidelines are being i.ssued in siipersession to all previous guidelines.

Tkis bears approval of the competent authority.

No. 1*.14 (38)Po1icy/Rl?CB/P1g./ 9 ’¿o - cJ y

Copytofollowing forinf'orniation and necessary action:-

1. P.S. to Chairperson, Rajasthan State Pollution Control Board, Jaipur.

2. Add1. P.S. to Member SCcrctary, Rajasthan Statc Pollution Control

Board, Jaipur.

3. Chief Environmental Engineer, Itajasthan State Pollution Control

4. Chief Scientific OfficCr, Rajasthan State Pollution Control Board,

Jaipur.

S. Group Incharge, l'olicy& Planning/BMW, E-Waste, MSW & ECC/

Textile/CUP/I3OGM/MUI1)/SCMC› & DS/Mines/Hazardous Waste/

8



Rajasthan State Pollution Control Board

4,Institutional Area, Jhalana Donngri, .Iaipur.

PDF & Projects/Liquid Waste& Plastic Waste/IT/CD, Rajasthan.

State Pollution Control Board, Jaipur.

6. Regional Officer, Regional O:ffice, IUjasthaii Statc Pollution Control

Board,’ Alwar/Ba1otza/Bharatpur/ Bhilwara/Bhiwadi/Bikaner/

Chittergarh/ /aipur(NortifSouth)/Jodhpur/Kis1iangarh/Kota/Pam/Sikar

/Udaipur.

7 roup In-charge, 11", Rajasthan State Pollution Control Board, Jaipur

with request to displriy on web site.

9
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To wbomsoever it may concern

Annexure-IV

This is tO CCrtify that there is no water body within 500 meters on the downstream

of the proposed site for the mineral grinding industry (Khasra No/ pict no.

l*h 2. .!... ........., Village/ Area. â. . ............., Tehsil . ..9N nbe

District. w. L ...). This is also certified that the proposed site does not

adversely affect the catclunent area of ary water body.

tiqio» p,qq.„

Tr ’”“

(To be certified by the concerned Assistant Engineer, Water Resources

z;oartment)
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Sr.

No

Details of site observations and non-compliances observed during inspection by State Board

Name& address

1 Shiva Minerals,

Khasra No 1635, Village-

Gidani

Tehsil& District: Dudu

2 Shri Balaji Impex,

K.NO. 192-196, NARAINA

ROAD, Tehsil& District: Dudu

Product
Consen

t Status

Mineral Valid

Grinding

Mineral Valid

Grinding

3 Pacific Quartz Surfaces LLP, Engineered Valid

Khasra No. Quartz Slab

772/183,773/182,774/183&

183 Village- Bhojpura, Tehsil&

District: Dudu

4 Artino Quartz Private Limited, Engineered Valid

Khasra No 2285/1511, Quartz Slab

2307/2282 Village

Gidani Tehsil& District: Dudu

5 JBBStones India Private

Limited,

Khasra No22 24/1614 Village

Gidani

Tehsil& District: Dudu

Engineered Valid

Quartz Slab

6 Universal Quartz& Natural Engineered Valid

Stone Pvt. Ltd, Quartz Slab

KH. NO. 528, 531, 532, 533/2,

Vill-Palu Kalan, Tehsil&

District: Dudu

7 Tripura Stones Pvt. Ltd.,

Revenue Village

Gidani, Tehsil& District: Dudu

Engineered Valid

Quartz Slab

8 Sparkle Natural Resources LLP, Granite/ Valid

Khasra No2 204/1644 GIDANI Marble Slab

Tehsil& District: Dudu

9 Tirupati Stonex Pvt. Ltd., Granite/ Valid

KH. NO. 386, 387, 388, 400, Marble Slab

Village Mokhmpura, Tehsil&

District: Dudu

Pollution

Control

Measures

CGWA Date of

NOC Inspection

Bag House No 27.11.2024

Bag House No 28.11.2024

Bag House and No 28.11.2024

Settling cum

Recycling

Tanks

Bag House and No 28.11.2024

Settling cum

Recycling

Tanks

Bag House and No 27.11.2024

Settling cum

Recycling

Tanks

Bag House and No 29.11.2024

Settling cum

Recycling

Tanks

Bag House and No 27.11.2024

Settling cum

Recycling

Tanks

Settling cum No 27.11.2024

Recycling

Tanks

Settling cum No 26.11.2024

Recycling

Tanks

Show Cause Notice issued

fornon-compliances

observed during visit

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.

3. Plantation less than

33%.

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.

3. Plantation less than

33%.

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.

3. Plantation less than

33%.

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.



10 Miracle Stone Impex Pvt.Ltd, Granite/ Valid Settling cum No 26.11.2024

Khasra Marble Slab Recycling

NO. 181, 229 2/182, 183, Tanks

2 294/184, 2296/185, Village-

Akhepura

Tehsil& District: Dudu

11 TajGranites Pvt. Ltd., Granite/ Valid Settling cum No 27.11.2024

Ajmer Road NH-8, Gidhani Marble Slab Recycling

Tehsil& District: Dudu Tanks

12 SBE Stones International,

Khasra No

2220/799,2222/799 Gidani

Tehsil& District: Dudu

Granite/ Valid Settling cum No 27.11.2024

Marble Slab Recycling

Tanks

13 Shree Ram Mega Structure Granite/ Valid Settling cum No 29.11.2024

Private Limited, Marble Slab Recycling

Khasra No. Tanks

630/2, 638/633, 631/2, 634/3,

Gram Panchayat-Godani,

Village-Chadarmool,

Tehsil& District: Dudu

14 Magnatix Rocks Private

Limited,

Khasra No

2313/632,23 16/2242,2318/6

30,

631 On Highway NH-8, Gidani

Tehsil& District: Dudu

Granite/ Valid Settling cum No 26.11.2024

Marble Slab Recycling

Tanks

15 Agarwal Natural Stones LLP, Marble Slab Valid Settling cum No 04.12.2024

1/1--5 Solitiare Industrial Park, Recycling

Bagru Tehsil: Sanganer Tanks

District: Jaipur

16 GranimarA Unit of Dholpur Marble/Gra Valid Settling cum No 29.11.2024

Business Ventures Pvt Ltd, nite/sand Recycling

Khasra Stone Slab Tanks

No-891, Village-Gidani Tehsil&

District: Dudu

Total Units

Under Valid Consent

Adequate PCM

CGWANOC

16

16

16

0

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.

3. Plantation less than

33%.

1.N o record ofslurry

generation and disposal

maintained.

2.No CGWA Permission.

3. Plantation less than

33%.

1. No CGWA Permission.

1. No record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.

3. Plantation less than

33%.

1. No record ofslurry

generation and disposal

maintained.

2.No CGWA Permission.

3. Plantation less than

33 %.

1.N o record ofslurry

generation and disposal

maintained.

2. No CGWA Permission.



Regional Office (South)

Rajasthan State Pollution Control Board
8/263, Malviya Nagar, Jaipur

Phone: 0141-4068311 e-mail rojaipursouth@gmail com

Reed. Post/E-mail

F.No. RPCB/ROJP(S)/Dudu-156/5585 Date: 05.12.2024

Mls UNIVERSAL QUARTZ& NATURAL STONE PVT. LTD,

KH. NO. 528, 531, 532, 533/2, VILL- PALUKALAN,

Tehsil & District: Dudu,

LiFE
Lifestyle for
Environment

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974& Air (Prevention& Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 08.09.2022.

2. Inspection of the industry carried out on 29.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention& Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention & Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention& Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted toprovide fortheprevention and

control of Air and Water pollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary forthe prevention and control and abatement of water& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act’),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name& style of Mls UNIVERSAL

QUARTZ& NATURAL STONE PVT. LTD, KH. NO. 528, 531, 532, 533/2, VILL-

PALU KALAN, Tehsil & District: Dudu andengaged inproduction of Engineered

Quartz Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

08.09.2022 formanufacturing ofEngineered Quartz Slab with validity up to 31.05.2032

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 29.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.

ii. No CGWAPermission.
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in

performance ofits functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

08.09.2022.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 davs from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence to you inthis regard.

Copy to— Master File

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regionyl Officer



Regional Office (South)

Rajasthan State Pollution Control Board
8/263, Malviya Nagar, Jaipur

Phone: 0141-4068311 e-mail: ro.jaipursouthAemaiI.com

Regd. Post/E-mail

F. No. RPCB/ROJP(S)/Dudu-178/5586

Mls Tripura Stones Pvt. Ltd.,

Revenue Village Gidani,

Tehsil & District: Dudu,

Date: 05.12.2024

LitL
Lifestyle for
Environment

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention& Control of

Pollution) Act, 1974 & Air(Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 24.11.2023.

2. Inspection of the industry carried out on 27.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention& Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention& Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention& Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of the State of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted toprovide fortheprevention and

control of Air and Waterpollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary forthe prevention and control and abatement ofwater& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name& style of Mls Tripura Stones

Pvt. Ltd., Revenue Village Gidani, Tehsil & District: Dudu and engaged in

production of Engineered Quartz Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

24.11.2023 formanufacturing of Engineered Quartz Slab with validity up to 31.07.2033

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 27.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record ofslurry generation and disposal maintained.

ii. No CGWAPermission.

iii. Plantation less than 33%.
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Rajasthan State Pollution Control Board
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water& AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

24.11.2023.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 days from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence to you inthis regard.

Copy to— Matter File

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regional Officer



Regional Office (South)

Rajasthan State Pollution Control Board
8/263, Malviya Na gar, Jaipur

Phone- 0141-4068311 e-mail: ro jaipursouth@email,com

Regd. Post/E-mail

F.No. RPCB/ROJP(S)/Dudu-148/5587

M/s MIRACLE STONEIMPEX PVT.LTD,

KHASRANO.181, 2292/182, 183, 2294/184, 2296/185,

Village- Akhepura, Tehsil & District: Dudu,

‘Q’

Date: 05.12.2024

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974 & Air (Prevention& Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this offtce letter dated 03.07.2022.

2. Inspection of the industry carried out on 26.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

forviolation of various provisions as under: -

1. Whereas theAir(Prevention& Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention& Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted toprovide fortheprevention and

control of Air and Water pollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of Mls MIRACLE

STONEIMPEXPVT. LTD,KHASRANO.181, 2292/182, 183, 2294/184, 2296/185,

Village- Akhepura, Tehsil & District: Dudu andengaged inproduction of Granite/

Marble Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

03.07.2022 formanufacturing of Granite/ Marble Slab with validity up to 31.01.2032

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 26.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record ofslurry generation and disposal maintained.

ii. No CGWAPermission.
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

03.07.2022.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 davs from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence toyou inthis regard.

Copy to— ster File

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regional Officer



Regional Office (South)

Rajasthan State Pollution Control Board
8/263, Malviya Nagar, Jaipur

Phone 0141-4068311 e-mail- ro.jaipursouth@email.com

Regd. Post/E-mail

F.No. RPCB/ROJP(S)/Dudu-137/5588 Date: 05.12.2024

Mls TAJ GRANITES PVT. LTD.,

Khasra No. 1581, 1971/1581, 1969/1580, 1586, 1588, 1587, 1589, 1959/1589,

AJMERROAD NH-8, GIDHANI, Tehsil & District: Dudu,

LiFE
LifestyeTor
Environment

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 13.01.2023.

2. Inspection of the industry carried out on 27.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

forviolation of various provisions as under: -

1. Whereas theAir(Prevention& Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted toprovide fortheprevention and

control of Air and Water pollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keepinp• this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater & air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of M/s TAI

GRANITES PVT. LTD., Khasra No.1581, 1971/1581, 1969/1580, 1586, 1588, 1587,

1589, 1959/1589, AJMER ROAD NH-8, GIDHANI, Tehsil & District: Dudu and

engaged inproduction of Granite/ Marble Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

13.01.2023 for manufacturing of Granite/ Marble Slab with validity up to 12.05.2026

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 27. 11.2024 for

compliance purpose and following non-compliances were observed:

i. No record of slurry gcneration and disposal maintained.

ii. No CGWAPermission.

iii. Plantation less than 33%.
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And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.

And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, ofricer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

13.01.2023.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 days from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence to you inthis regard.

Copy to— Mister File

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regional Officer



Regional Office (South)

Rajasthan State Pollution Control Board
8/263,M lvi a Na ar, ai ur

Phone- 0141-4068311 e-mail: ro.jaipursouth@gmai1.com

Regd. Post/E-mail

F. No. RPCB/ROJP(S)/Dudu-154/5589

Mls SBE STONES INTERNATIONAL,

Khasra No.2220/799, 2222/799, Gidani,

Tehsil & District: Dudu,

Date: 05.12.2024

4’ L'festyle for
Environment

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention& Control of

Pollution) Act, 1974 & Air (Prevention& Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 18.05.2023.

2. Inspection of the industry carried out on 27.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention & Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention& Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted to provide fortheprevention and

control of Air and Water pollution and formaintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name& style of M/s SBE STONES

INTERNATIONAL, Khasra No. 2220/799, 2222/799, Gidani, Tehsil & District:

Dudu andengaged inproduction of Granite/ Marble Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

18.05.2023 for manufacturing of Granite/ Marble Slab with validity up to 30.11.2032

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 27.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.

ii. No CGWAPermission.

iii. Plantation less than 33%.
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water& AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act& Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

18.05.2023.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish to submit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 days from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence toyou inthis regard.

Copyto— Master File

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regional Officer



Regional Office (South)

Rajasthan State Pollution Control Board
8/263, Malviya Nagar, Jaipur

Phone: 0141-4068311 e-mail: ro.jaipursouth@gmaiI com

Regd. Post/E-mail

F.No. RPCB/ROJP(S)/Dudu-164/5590 Date: 05.12.2024

Mls Shree Ram Mega Structure Private Limited,

Khasra No. 630/2, 638/633, 631/2, 634/3, Gram Panchayat-Godani,

Village-Chadarmool, Tehsil & District: Dudu,

LiFE
Lifestyefor
Environment

Sub: - Show Cause Notice forintended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974& Air (Prevention& Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 29.11.2023.

2. Inspection of the industry carried out on 29.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention & Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of the State of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted toprovide fortheprevention and

control of Air and Water pollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of M/s Shree Ram

Mega Structure Private Limited, Khasra No. 630/2, 638/633, 631/2, 634/3, Gram

Panchayat-Godani, Village-Chadarmool, Tehsil & District: Dudu andengaged in

production of Granite/ Marble Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

29.11.2023 for manufacturing of Granite/ Marble Slab with validity up to 31.07.2033

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 29.11.2024 for

compliance purpose and following non-compliances were observed:

i. No CGWAPermission.

9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.
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10. And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act& Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

29.11.2023.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 days from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence to you inthis regard.

Copy to— Ester File

Yours Sincerely,

Regional Officer

I
Regional Officer



Regional Office (South)

Rajasthan State Pollution Control Board
8/263, Malviya Nagar, Jaipur

Phone- 0141-4068311 e-mail- ro,jaipursouth@email com

Regd. Post/E-mail

F. No. RPCB/ROJP(S)/Dudu-170/5591 Date: 05.12.2024

M/s MAGNATIXROCKSPRIVATE LIMITED,

KHASRANo.2313/632, 2316/2242, 2318/630, 631,

ON HIGHWAYNH-8, GIDANI, Tehsil & District: Dudu,

LiFE
Lifestyle for
Environment

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974 & Air (Prevention& Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 01.11.2023.

2. Inspection of the industry carried out on 26.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceedinp• under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention & Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter

called as “the Water Act”) has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And wheréas theAir and Water Acts has been enacted toprovide forthe prevention and

control of Air and Waterpollution and for maintaining and restoring the wholesomeness

ofair and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of Mls MAGNATIX

ROCKS PRIVATE LIMITED, KHASRANo.2313/632, 2316/2242, 2318/630, 631,

ON HIGHWAYNH-8, GIDANI, Tehsil & District: Duduandengaged inproduction

of Granite/ Marble Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

01.11.2023 formanufacturing of Granite/ Marble Slab with validity up to 31.08.2033

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 26.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record ofslurry generation and disposal maintained.

ii. No CGWAPermission.

iii. Plantation less than 33%.
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act& Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

01.11.2023.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish to submit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 davs from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence toyou inthis regard.

Yours Sincerely,

(Neeraj Sharma)

Regional Officer



Regional Office (South)

Rajasthan State Pollution Control Board
8/263, Malviya Nagar, Jaipur

Phone 0141-4068311 e-mail: re.jaipursouth@email.com

Regd. Post/E-mail

F.No. RPCB/ROJP(S)/Bagru-403/5592

Mls AGARWALNATURAL STONES LLP,

FI.5, SOLITIARE INDUSTRIAL PARK, BAGRU,

Tehsil: Sanganer, District: Jaipur,

Date: 05.12.2024

LiFE
Lifestyle for
Environment

Sub: - Show Cause Notice forintended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention& Control of

Pollution) Act, 1974& Air(Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 25.03.2021.

2. Inspection of the industry carried out on 04.12.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under theprovisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention & Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention& Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted toprovide fortheprevention and

control of Air and Waterpollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemed necessary fortheprevention and control and abatement of water& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of M/s AGARWAL

NATURAL STONES LLP, I/1-5, SOLITIARE INDUSTRIAL PARK, BAGRU,

Tehsil: Sanganer, District: Jaipur and engaged inproduction of Marble Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

25.03.2021 for manufacturing of Marble Slab with validity up to 28.02.2031 and the

conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 04.12.2024 for

compliance purpose and following non-compliances were observed:

i. No record ofslurry generation and disposal maintained.

ii. No CGWAPermission.

iii. Plantation less than 33%.
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act& Section 31 (A) of Air Act and in

performance ofits functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

25.03.2021.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 davs from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence toyou inthis regard.

Copy to— Mister File

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regional Officer



Regional Office (South)

Rajasthan State Pollution Control Board
8/263, Malviya Nagar, Jaipur

Phone- 0141-40683 11 e-mail ro.jaipursouth@gmail com

Regd. Post/E-mail

F. No. RPCB/ROJP(S)/Dudu-1 13/5593 Date: 05.12.2024
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M/s GRANIMARA UNIT OF DHOLPURBUSINESS VENTURES PVT LTD,

KHASRANO.891, VILLAGE- GIDANI,

Tehsil & District: Dudu,

LiFE
Lifesty|e for
Environment

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 09/11/2020& 03/01/2023.

2. Inspection of the industry carried out on 29.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention & Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of the State of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted toprovide fortheprevention and

control of Air and Waterpollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater & air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act’),

carne into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated inthename& style of M/s GRANIMARA

UNIT OF DHOLPUR BUSINESS VENTURES PVT LTD, KHASRA NO.891,

VILLAGE-GIDANI, Tehsil & District: Dudu andengaged inproduction of Granite/

Marble/Sand Stone Slab.

7. And whereas, State Board has accorded Consent to Operate vide this office letter dated

09/11/2020& 03/01/2023 formanufacturing of Granite/ Marble/Sand Stone Slab with

validity up to 31.10.2025 & 31.10.2032 and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 29.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record ofslurry generation and disposal maintained.

ii. No CGWAPermission.
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water& AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act& Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

09/11/2020 & 03/01/2023.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this othce within 10 days from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence toyou inthis regard.

Copy to— Master File

Yours Sincerely,

Regional Officer
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Rajasthan State Pollution Control Board
8/263, Malviya Nagar, Jaipur
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F.No. RPCB/ROJP(S)/Dudu-147/5594

Mls SPARKLE NATURALRESOURCES LLP,

KHASRANO.2204/1644, GIDANI,

Tehsil & District: Dudu,

Date: 05.12.2024

LiF£
Lifestyle for

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 23.02.2023.

2. Inspection of the industry carried out on 27.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention& Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention & Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention& Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of the State of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and WaterActs has been enacted toprovide fortheprevention and

control of Air and Water pollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name& style of M/s SPARKLE

NATURAL RESOURCES LLP, KHASRA NO.2204/1644, GIDANI, Tehsil &

District: Dudu andengaged inproduction of Granite/ Marble Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

23.02.2023 for manufacturing of Granite/ Marble Slab with validity up to 31.10.2032

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 27.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record ofslurry generation and disposal maintained.

ii. No CGWAPermission.

iii. Plantation less than 33%.
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and theindustry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, in exercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

23.02.2023.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 davs from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence to you inthis regard.

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regionfl Officer
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F. No. RPCB/ROJP(S)/Dudu-150/5595 Date: 05.12.2024

M/s TIRUPATI STONEXPVT. LTD.,

KH. NO. 386, 387, 388, 400, VILLAGE MOKHMPURA,

Tehsil & District: Dudu,

LiFE
Lifestyle for
Environment

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974& Air (Prevention& Control of Pollution) Act, 1981.

Ref: - 1. Consent to Operate issued vide this office letter dated 25.01.2022.

2. Inspection of the industry carried out on 26.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

forviolation of various provisions as under: -

1. Whereas theAir(Prevention& Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted toprovide fortheprevention and

control of Air and Water pollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater & air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of Mls TIRUPATI

STONEX PVT. LTD., KH. NO. 386, 387, 388, 400, VILLAGE MOKHMPURA,

Tehsil & District: Dudu andengaged inproduction of Granite/ Marble Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

25.01.2022 formanufacturing of Granite/ Marble Slab with validity up to 30.11.2031

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 26.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record ofslurry generation and disposal maintained.

ii. No CGWAPermission.

9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.
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10. And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act & Section 31 (A) of Air Act and in

performance ofits functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

25.01.2022.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish to submit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this ofrice within 10 davs from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence toyou in this regard.

Yours Sincerely,

(Neeraj Sharma

Regional Officer
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F.No. RPCB/ROJP(S)/Dudu-121/5582

M/s PACIFIC QUARTZ SURFACES LLP,

KHASRANO.772/183, 773/182, 774/183 & 183,

Village- Bhojpura, Tehsil & District: Dudu,

Date: 05.12.2024
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Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974& Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 01.01.2019.

2. Inspection of the industry carried out on 28.11.2024..

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention& Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention& Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted to provide fortheprevention and

control of Air and Water pollution and for maintaining and restoring the wholesomeness

of air and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

carne into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of M/s PACIFIC

QUARTZ SURFACES LLP, KHASRA NO.772/183, 773/182, 774/183 & 183

Village- Bhojpura, Tehsil & District: Dudu andengaged inproduction of Engineered

Quartz Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

01.01.2019 formanufacturing ofEngineered Quartz Slab with validity up to 31.08.2028

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 28.11.2024 for

compliance purpose and following nou-compliances were observed:

i. No record of slurry generation and disposal maintained.

ii. No CGWAPermission.
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act& Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

01.01.2019.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 davs from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence toyou inthis regard.

Copyto—/Master File

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regional Officer
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F. No. RPCB/ROJP(S)/Dudu-159/5583

Mls ARTINO QUARTZPRIVATE LIMITED,

Khasra No.2285/1511, 2307/2282,

Village: Gidani, Tehsil & District: Dudu,

Date: 05.12.2024

LiFE
Lifestyle for
Environment

Sub: - Show Cause Notice for intended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention & Control of

Pollution) Act, 1974& Air (Prevention& Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 06.09.2023.

2. Inspection of the industry carried out on 28.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention& Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

for violation of various provisions as under: -

1. Whereas theAir(Prevention & Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter

called as "the Water Act") has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts has been enacted toprovide fortheprevention and

control of Air and Water pollution and for maintaining and restoring the wholesomeness

ofair and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater& air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act'),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name & style of M/s ARTINO

QUARTZPRIVATELIMITED,Khasra No.2285/1511, 2307/2282 Village: Gidani,

Tehsil & District: Dudu andengaged inproduction of Engineered Quartz Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

06.09.2023 formanufacturing of Engineered Quartz Slab with validity up to 31.07.2033

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 28.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.

ii. No CGWAPermission.

9. And whereas, the above observations clearly show that the pollution control measures

adopted by theunit are not adequate and the industry has also failed to comply with the

consent conditions.
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10. And whereas, the above stated non-compliances and violations of the provisions of the

Water& AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act& Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

06.09.2023.

(b) The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 davs from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence toyou inthis regard.

Copyto— Ester File

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regional Officer
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M/s JBB STONES INDIA PRIVATE LIMITED,
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Sub: - Show Cause Notice forintended revocation of Consent to Operate and intended

directions for closure under theprovisions of the Water (Prevention& Control of

Pollution) Act, 1974& Air (Prevention & Control of Pollution) Act, 1981.

Ref: - 1. Consent toOperate issued vide this office letter dated 26.05.2023.

2. Inspection of the industry carried out on 27.11.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”)

& the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’)

forviolation of various provisions as under: -

1. Whereas theAir(Prevention& Control of Pollution) Act (hereinafter called as ‘the Air

Act’) has come into force in the whole of the State of Rajasthan with effect from

16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act, 1974 (Hereinafter

called as “the Water Act”) has come into force in the whole of theState of Rajasthan

with effect from 23.03.1974.

3. And whereas theAir and Water Acts hasbeen enacted toprovide fortheprevention and

control of Air and Water pollution and for maintaining and restoring the wholesomeness

ofair and water, respectively.

4. And whereas keeping this in view the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) has been conferred power totake such steps as are

deemednecessary fortheprevention and control and abatement ofwater & air pollution.

5. Whereas theEnvironment (Protection) Act, 1986 (hereinafter referred to as 'the Act’),

came into force in the whole ofthecountry with effect from 19.11.1986.

6. And whereas, an industry is being operated in the name& style of M/s JBB STONES

INDIA PRIVATE LIMITED, Khasra No. 2224/1614, Village Gidani, Tehsil &

District: Dudu andengaged inproduction of Engineered Quartz Slab.

7. And whereas, State Board hasaccorded Consent toOperate vide this office letter dated

26.05.2023 formanufacturing of Engineered Quartz Slab with validity up to 31.01.2033

and the conditions stipulated therein.

8. And whereas, inspection of the industry has been carried out on 27.11.2024 for

compliance purpose and following non-compliances were observed:

i. No record of slurry generation and disposal maintained.

ii. No CGWAPermission.

iii. Plantation less than 33%.
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9. And whereas, the above observations clearly show that the pollution control measures

adopted by the unit are not adequate and theindustry has also failed to comply with the

consent conditions.

10. And whereas, the above stated non-compliances and violations of the provisions of the

Water & AirActs have been viewed seriously by the Board.

11. And whereas, the State Board may, inexercise of the powers conferred upon it under

the provisions of Section 33 (A) of Water Act& Section 31 (A) of Air Act and in

performance of its functions under thesaid act, issue directions in writing to any person,

officer or any authority and such person, officer or authority shall be bound tocomply

with such directions which includes the power todirect: -

(a) Revocation of the Consent to Operate granted vide this office letter dated

26.05.2023.

(b)The closure, prohibition or regulation of any industry, operation or process or

(c) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid proposed directions

be not confirmed. In case, you wish tosubmit any objection/clarifications to above, you can

do so by sending your reply by post or by appearing in personal or through duly authorized

and instructed person along with documentary evidences to this office within 10 davs from

issuance of this notice, else the directions mentioned above may be confirmed without any

further notice/ correspondence toyou inthis regard.

CopytotterFile

Yours Sincerely,

(Neeraj Sharma)

Regional Officer

Regional Officer
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Date: 05.12.2024

Sub:- Regarding permission from CGWA.

Ref:- Hon'b1e NGT order dated 29.08.2024.

Sir,

With reference to above cited subject, it is submitted that Hon'b1e NGT has

passed order on 29.08.2024 in O.A. No. 204/2024 (CZ) in the matter of Narendra

Singh Bradwal and Union of India & Others and formeda Joint Committee. Joint

Committee was visited various units in Tehsil Dudu andobserved that units having

borewell in the premises to withdrawal of ground water and not submitted copy of

CGWApermission.

A list of units are enclosed with request to check status of CGWA permission

and take appropriate action according to law.

Submitted forinformation and further necessary action.

Encls: As above.

Yours sincerely,

(Neeraj Sharma)

Regional Officer
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Sr. No.

List of Units having Bore-well and not submitted CGWANOC

Name& address

PACIFIC QUARTZ SURFACES LLP, KHASRA 772/183,773/182,774/183& 183 Village- Bhojpura,

Tehsil& District: Dudu

ARTINO QUARTZ PRIVATE LIMITED, Khasra No 2285/1511, 2307/2282 Village

2 Gidani Tehsil& District: Dudu

JBBSTONES INDIA PRIVATE LIMITED, Khasra No 2224/1614 Village Gidani

3 Tehsil& District: Dudu

UNIVERSAL QUARTZ& NATURAL STONE PVT. LTD, KH. NO. 528, 531, 532, 533/2, VILL—PALU

4 KALAN, Tehsil& District: Dudu

Tripura Stones Pvt. Ltd., Revenue Village

5 Gidani, Tehsil& District: Dudu

SPARKLE NATURAL RESOURCES LLP, KHASRA NO 2204/1644 GIDANI

6 Tehsil& District: Dudu

TIRUPATI STONEX PVT. LTD., KH. NO. 386, 387, 388, 400, VILLAGE MOKHMPURA, Tehsil&

7 District: Dudu

MIRACLE STONE IMPEX PVT.LTD, KHASRA

NO.181, 2292/182, 183, 2294/184, 2296/185, Village- Akhepura

8 Tehsil& District: Dudu

9 TAJGRANITES PVT. LTD., AJMER ROAD NH-8, GIDHANI Tehsil& District: Dudu

SBE STONES INTERNATIONAL, Khasara No 2220/799,2222/799 Gidani

10 Tehsil& District: Dudu

Shree Ram Mega Structure Private Limited, Khasra NO

630/2, 638/633, 631/2, 634/3, Gram Panchayat-Godani, Village-Chadarmool,

11 Tehsil& District: Dudu

MAGNATIX ROCKS PRIVATE LIMITED, KHASRA NO 2313/632,2316/2242,2318/630,

12 631 ON HIGHWAY NH-8, GIDANI Tehsil& District: Dudu

AGARWAL NATURAL STONES LLP, 1/1--5 SOLITIARE INDUSTRIAL PARK, BAGRU Tehsil:

13 Sanganer District: Jaipur

GRANIMARA UNIT OF DHOLPUR BUSINESS VENTURES PVT LTD, KHASRA

14 NO-891, VILLAGE-GIDANI Tehsil& District: Dudu


